CENTRAL ADMINISTRATIVE TRIBU NAL
’ JODHPUR BENCH JODHPUR

ORIGINAL APPLICATION NO. 231/2010

P ' Date of order 18 07 2011
{CORAM -

- . HON’ BLE DR. K.B. SURESH JUDICIAL MEMBER :

HON BLE MR. SUDHIR KUMAR, ADMINISTRATIVE MEMBER

»R K. Khokhawat S/o Late Shr| H|ra Lal Khokhawat aged about
- 57 years R/o 186 " Ashok’ Nagar Road No. 10, Udaipur, at

C _present employed on the post of SDE (NOW City-I) Udalpur in

" ';the ofﬁce of- GMTD BSNL leanmagrl Sector No 4, Udalpur
) o o ‘ Appllcant
- jFor the appllcant Mr J. K Mlshra, Advocate
| : VERSUS

.‘11:'___-‘;Bharat Sanchar ngam Ltd., through its Chairman and
- -Managing . Dlrector Corporate Office, Bharat Sanchar.
Bhawan Harlsh Chandra Mathur Lane Janpath New Delhi.

R “The Chlef General Manager Telecommumcatlon BSNL o

Ra]asthan Clrcle Sardar Patel Marg, Jaipur. |

3 '_General Manager Telecom Dlstrlct leanmagrl Sector No
o ’_4 Udalpur R
(mdm'i SR Respondents.

."-..j:'..For the respondents .-M Lallt Vyas for Mr.- Jagdish
ijas,Advocate S : 4

L : ORDER (ORA_)
(Per Dr KB Suresh Jud|c1al Member)

RERESA RS lltl R

Heard both counsels

2. It would appear that the appllcant had given an adVIse to a

S “‘superlor ofﬁcer on -a matter of process and procedure,whereby

frthe superlor offlcer is. now facmg dISCIpllnary |nqu1ry,and

o ~'appl|cant is supposed to be one of the WItnesses agalnst him

also Therefore, smce the matrlx of the charge has already been .

s examlned by the department concerned the delay in |ssuance of ‘

the chargesheet does not appear to be an abuse of process,as

is another

-"the ma_tter is a_lready undevr_ lnvestlgatlon.




V' aspect of this matter. Had the giver of the advrse/or the effect
of the adv1se)'$ alsgfg part of the burden of the advrse glven)ls a
questlon Since the senior ofﬂcers are already facmg dlSC|pl|nary
, proceedlngs on the adv1se glven by the appllcant hlmself the
correctness or not of the adVIse of the applicant hlmself has to

be determlned |n the |nqu|ry)and not ‘before a Court acting on

judlcial,review. Therefore, the foll_ow_lng orders are passed :

: 3 The respondents are.dlrected‘ to complete the proceedings
"relatmg to the chargesheet agamst the appllcant wrthm Six
months next We direct the appllcant to cooperate with the -
| lnqulry to the fullest extent WIthout fall

4., If there is .a’nv-'y' |llegal|ty_ in the conduct of the
proceedings)appl_lcan_tls'f'ree, to ~approach this Tribunal again. The
, _O.A. |s .-disposed-. of. The appliCant is alloyved to take whatever
_'»_:V_plea he would Ilke to take in this respect but, We'are not
_"_-|ncl|ned to accept the plea of delay in ralsmg chargesheet at this
pomt of time because the matter had been pending ;

conSIderatlon Wlth varlous authorltles all this t|me We also do

not th|nk that the delay is very SIgnlflcant because the matter

IRt

BTV
has been under conS|derat|on Wlth several other authorltles and

in connected processes also,whereln)because of hlS adV|se his
: .fsemors are now’ facmg departmental enqwry O A. lacks merit

A'and is dlsposed of Wlth the above dlrectlons No orders as to

.‘}‘(

(Sudhir Kumary— . . - . (Dr.K.B.Suresh)
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